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c-ee Gevernoent of India
Minigtry of Finance
( Department of Kevenmue and Insur

Ahce)'

NOTIFICATION
INOUD TAX

No«34d (FeNc,404/124/73-I7CC)s In exerclse of the powers conferred

(1]
-

by sub-<lense (iii) of cleuse (44) of Section
het, 1923 {43 of 1931

Bhri K.F. Pondhurkar, who is a Gogetted Officer

of the Income-tax

the Central Governmont hereby authorises

‘of the Central o

Governnmeni, to exerciss the powers of a Tax Reedvery Officer

under the aaid Lct,
2, This notification which auperaedes Notifs
(FoN0,404/82/12-ITCC) doted 144601971 shall ocizd
irnediate offects

T e ime e

Under Seeretary to ihe
The Marager

Goveramant of India Press
New baili,

Nop 0491 i 0, 404./504/7 5-51CC) 1
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1. 411 Soenisaloners of Income—tax,
2, A3l n(_d.!x.s Coeisaioners of Incone-tax,
Bs ALY Hiwe J,..o a ¢f Isapectione
4o Tha alom, SZ?C:{-‘“") Staff Collepe, Magmr
Be The te Dlier & fuditor Genmercl of Ipdin,
6. "‘ :'mmtn" - Govie of e *.“r"m"'p“:); B
Ta % Genzr 81, Ma-haraf’:_if‘\. Bomeeyd
8¢ C G 4 1:3&. in Boord'a (5fice,s
€. Shrz E‘.- 2. Ven Joint Sowwretal
o Minigtry of liaw, ¥ew Delhiy
10, Bulledin Section (3 coPica)o
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